| TEM NO. 39 COURT NO. 1 SECTI ON | |
SUPREME COURT OF | NDI A
RECORD COF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (Crl) No(s).6865/2013

(From the judgenent and order dated 24/05/2013 in CRLA No. 6808/2010
of The HI GH COURT OF JUDI CATURE AT ALLAHABAD)

SANJEEV JAI N Petitioner(s)
VERSUS

STATE OF U. P Respondent (s)

(Wth appln(s) for exenption fromfiling OT., bail and

of fice report)

Date: 20/09/2013 This Petition was called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MRS. JUSTI CE RANJANA PRAKASH DESAI
HON BLE MR JUSTI CE SHI VA KI RTI SI NGH

M. Siddhartha Dave, Adv.
Ms. Jenti ben Ao, Adv.
A. Raghunath, AOR

For Petitioner(s)
M.

For Conpl ai nant M. Kanmal Pundir, Adv.

(Not a party) M. Anil Kumar Sharma, Adv.
M. Ankit Gaur, Adv.
Dr. Vinod Kr. Tewari, Adv.

For Respondent (s)

UPON hearing counsel the Court nmade the foll ow ng
ORDER

Exemption fromfiling OT. is allowed.
| ssue noti ce.

| (Chetan Kunar) | |(Savita Sainani)
| Court Master | | Court Master



